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Manoj Kumar Aggarwal (Accountant Member)

1. The assessee’s representative, vide letter dated 20-04-2023,

seeks withdrawal of the captioned appeal on the ground that the

consequential order has been passed pursuant to order u/s. 263 and

the assessee is not interested in pursuing the appeal before the

Tribunal. The Ld. CIT-DR did not raise any objection against the same.

Considering the same, the appeal stands dismissed as withdrawn.
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2. The appeal stand dismissed as withdrawn.

Order pronounced in the open Court on 20" April, 2023.
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